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ALl ahabad this the 2Jth J uJ.y, 2000.

uriginal -Application No. j08 of 1993.

Hon' b1e Mr. Justice h.h.K. Irivedi, Vice Chairman

lion'ple Mr. ,), Uayal. Member lAA

Baij nat h 'iad av ~/v ~hri Ghcmu 'iau av, at pI' esent

r esidentof permanent hesident of Nlaraucna Pipri,

Po. ~ukul Bazar, LJistrict-Faizabad.

v--

L el A ~hri ~Y.'£;~ ~
• • • • • • • • • •• -APpli cant

.'
Versus ;

',..

1. Union of India, thro ugh Gener al Manager,
N. E• .k ail way, Gorak npur •

2. uivisional hailway l'4anager. N.h. hailway,
Varanasi uivision.

3. ~enior uivisional ,Operating super intendent,
N.t.. hailway, Varanasi ~i U.K. ~ngh.

4 • .u.~•..;).N.t.. hailway, Varanasi

••••••••• fi e spo DC1 ent s
(elF:.. .;)hri P. Mathur)

illongwith

Uriginal -Application No. 264 of 19';14.

Baijnath'iadav son Of .:)nri Gh~u 'iadav, posted

as Iroll y-man, N. E. Railway, Varanasi, permanent

resident of village Maraucha Pipri, P.U• .:)uoul tlazar,

ui stri ct-Faizahad.

• •••••••. Appli cant
(el A .;)nri h.P. 'iadav)

~---f
•••• cont a/
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versus

1. Union of India, through (lenera! l~anager, N.t:. hailway,
Gorakhpur.

2. ~enior uivisional uperating ..)uperintendent/ ~enior
JJ.u.M, N.J:. hailway, Varanasi, ..)hri U.K. ~ingn.

3. A.U.M. lG) N.E. hailway, Varanasi.

4. i:nquiry ufficer, ..)hri l'Vi.I';.hai, <.;hief ~omUlercial

..I..nspector, N.E. ha~lway, Varanasi•

••••• •• •• hespondents.

l<;/h ~hri P. Mathur)

lBy Hon'ble i'Vlr. Justice h.l1..K. Trivedi, Vice Chairman)

iJ.A • No. 008/":13 and u •.A,. No. 204/~, both ~he

aforesaio applications have been filed by the applicant
Baijnath Yadav. The questions of facts and law involved

;

a:re simil ar and both appl, i cations can be de cioed by a ',..

commonor der ,

U.A. No. 508/":13 has bee n filed for a dire ct i cn

to responoent to ze stvr e the applicant to auty w~th tne
,

continuity of service, decJ.ar~ng, putt~n!:l the a ~plicant

'off' fr om duty, illeyal, void and uncons ta t ut ac nal. J..n

u •.•~. 2b4/S14, The applicant has prayed that the chargesheet

no. Pa/vivid/.J...J.-AWqjeeTrollymen dated 2o/04/1'i'i3 may be

quashed. Learned counsel for the applicant submitted that

the chargesheet has been served Qjn applicant f or alleged

unaut nor Lsed absence from duty during period 2::>.0.5.'il to

20.03.9.3. It is also submitted that the proceedings are

mal af Lde and have been initiated in order to har ass the

applicant.

3. • e have heaxd, .:)hri h •.P. ¥ adav, 1ear ned CO unseI
for the applicant and ..)hri Prasant iVlathur, learned

counsel far the respondents. It is not disputed that the

L-ontd/ .•.••
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enquiry on the basis of cnarqe sbee t c atec 2b/04/1~~3

has been concluded but the order has not been pronounced.

In the facts and cir cunst ances of the case, in our

opinion justice shall be better served, if tne aiscipli-

nary autoority is asked to pass order concludiny the

enquiry at an early oate. Ihe reliefs claimed in the

U.A. 508/93 in our opinion, will be covered by the order

concluding the enquiry, as applicant was put off from

duty on account of unautoorised absence.

4. For the reasons stated above both the case s
are disposed of finally with the direction to hespondent

NO. 3 ~enior uivisional l;perating ~uperintendent N.E.

h ail way, Varanasi, to concl ude the enquir y pending
,

ag ainst the appli cant s.rnce l~':;IJ witnin a per iOd of one .~

month fz om the date of service of a certified oopy of

this order.

o. Iher e will be no or der as to costs.

I Ii.K.1


